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Dictated in Open Court.
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"1, Sri B.S. Koushik,

C.P. 111/96 .
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Central ?rqvident Fund CommisSloner,
HUDCO Vishala, 14, .

Bhikaji Cama Place, Re. K@Puram,

New Delhi-66. :

2. Sri S.v.8. S,Ramachandra Raju, .
. Regional Providént Fund Commissioner,
Barkatpura, Hyderabad 27.

3. One copy to Mr.M;rza Nisar- Ahned Balg, Aﬂvocate, CAT, Hyd..

4 Onec0py to Nr.eg ZJW%fuwwiﬁh~tp' ﬂ”\ .S e iu {7§ﬁ
‘5. One copy to Library, CAT Hyd.
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TH THE CENTRAL ADMINISTRARIVE TRIBMNAL %
HYDERABAD BENCH ATHYDERABAD
L/__--_7
THE “HON'BLE MR.JUSTICE M.G.CHAUDHART
VICE~CHAIRMAN
- AND’
L—-’/_-—__—-_
THE HON'BLE MK.H.RAJENDRA PRASADsM(A )

Dated:- Q__(, -1996
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T, A.NO,. (W -p'c ) .
Admitfed and Interim Directddns
Issuef, .

Allowgd.

Disposed of with directions .

- S
Dismissed

Digmissed as withdrawn.
Digmissed for Default.
Or ereé/Rejected.

No order as to costs.






